imn Written Answers
g 3= adr Pt w1 feee
=T 9% Zv 7AT A s @8

(m) afz &, &1 [T8d & @&F
§ drm S gE wwe et #®
a7

(r) Far TR AR W AT W
FOT KA F AT TS

(n) afx swE aw (F) A
(@) a1 IAT I BT &1 AT WY
g RN ECIEE AR TG IR A

1 fgere wd & W

(3) 9 7. AT w3 F AW
afz 4, &1 79 347 T o !

' IT qiufw gi'a ¥a

¥ guHar (w0 St wRe d8i)

(%) # () faeeti qmEd T qlaa
foaqr % fr % #0 TA.F. VEAAE
qoz wEe B g fwwmd are g
A B "z #o 43 A FEW
Frfe wrals et ¥ fars wuiEa
7 g% Peafas ®q & 39079 7 1@
T a1 oA & W g &
foionTo FAT ATH AT F FA(I-
g & WiR ®IT & WUT w/yM A0
7 =z fommal ¥ fee SWES
¥ wawal wrer U sw i T
At H% S I AT JAT AT F
wer gz A& #1 A% | fae
TqrEd ET AAAd A9% g9eed qERd
wt feafy Hogae &40 foO0 w9 410

News Item entitled “Rural  Programme
Make Little Impact”

1861. SHRI S. S. AHLUWALIA: will
the Minister of WELFARE be pleased to
state:

(a) whether Government's attention has
heen drawn to the news item published in
‘the Statsman’  New Delhi on the 1st
November, 1988 under the caption “Rural
Programmg make little impact™:

(b) if <o, what is the reacton of the
Government thergto:

(¢) whether Government have received
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the study report of the Nutrition Foundu-
tion of India and tuken cognisance theveof.
and

(d) what system is followed by Gov-

ernmentl to ascertain the nutrition status
of the under privileges! children in rural
and wurban areas?

THE DFPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATL
SUMATI] ORAON): (a) to (d) The in-
formation is being collected und will be
laid on the Table of th: Housec.

Grants-in-aid to VYoluntary  Organisa'ions.

1862. SHRI MIRZA IRSHADBAIG:

Will the Minister of WELFARE be pleased. g,

to state:

(a) the detaily of grants-in-uid given to
voluntary organisations for  welfure of
minorities during the fust three years, year-
wise;

(b) the names of the  organisations
which received such grants: amd

(¢) the details of projects sponsored by
the Ministry for the welfare of minorities
Jduring the last three years?

THE DEPUTY MINISTER TN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON): (a) to (¢) There are™”
no schemes with Government of Tndia for
grant-in-aid 10 voluntary  organisptions
meant exclusively for the welfare of the
minorities. However accent is laid on en-
suring that the minorities get a  fair and
adequute <hare in a1l developmental acti-
vities.

Contempt of the Orders of Rajasthan kfigh
Court regarding Entry of Harijans into
Nathdwara Temple

1863. SHRT SOHAN LAL DHUSIYA:

SHRI DURGA PRASAD
JAMUDA:

Will the Minister of WELFARE
pleased to state:

(1) whether there hag bee, any con-
tempt of the orders of the Rajasthan High
Court by way of beating of the Harijans
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hile they were eniering into 1he Nath-
dvsaty Temple in the first week of October.
i982\; if so, what action is being taken
by the Central Government in this regard:

And

"’{b) whether the Rajasthan High Court
has taken any uction agains that Govern-
ment after the above incident; if so, what
arc the details thereof?

|

THE DEPUTY MINISTER IN THE

INISTRY OF WELFARE (SMT. SU-

TI ORAON):. (a) and (b) Ioforma-
tion iy being collected from the  State
Government and will be faid on the Table
o7 the House.

‘Fntr_\ of Harijans in Nuthdwarz Temple

| 1864. SHRIMATI VEENA VERMA:
SHRI[ KAPIL VERMA:

SARDAR JAGHT SINGH
AURORA.

SHRI CHATURANAN MISHRA:
SHRI N. E. BALARAM:
SHRE"GURUDAS DAS GUPTA
SHRI RAM NARESH YADAY.
PROF. C. LAKSHMANNA:

r .

| Will the Minister of WELFARE be

Fﬁsa«ed to state:

(a) whether it is u fact that Harijans
re attacked when they tried to enter

‘the Nathdwara Temple in Rajasthan on 3rd

October, 1988:

{b) if so, the details thereof and Gov-
Y

“grnment’s reaction thereto; and

. {c) whether Government have taken
lany action against the persons who were

found responsible for the attack?

THE DEPUTY MINISTER IN THF
MINISTRY OF WELFARE (SHRTMATI
ISUMATI ORACN): () to (¢) Information
Ks heing collected from the State Govern-
ment and will be laid on the Tahle of
the House.
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Extension of L3l Dora Areas of Villages
in Delhj

1865. SHRI ASHOK NATH VERMA.
Will the Minister of URBAN DEVELOf-
MENT be pleased 1o state:

10 Questions

(a) the names and details of the vil-
lages in which Lal Dora area hus been ex-
tendedd and the details of such area block-
wise; and

(b) whether any prior sanction plans
are required from the authorities for con-
sruction of houses in such villages, if so_
what ate the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF UDURBAN DEVYELOP-
MENT (SHRI DALBIR SINGH): (a)
und (b) The information is being collec-
ted and will be laid on the Table of the
Subha.

Sefting ap of Consumer Forums

1866. SHRI SHAMIM HASHMI: Wil
the Minister of FOOD AND CIVIL SUP-
LIES be pleased to state:

(a) whether Consumer Protection Act
was enacted sometime in 1986;

(b) whether District Forums und State
Redressal Commissions and a National
Commission was to be set up thereafter
and if so, the progress made in that re-
nard:

(c) how muany complaints have been
received by the District Forums and how
many of them have been disposed of sc
far; and

(d) how many complaints were received
hy Nationa] Commission and disposed of
so far?

THE DEPUTY MINISTER TN THE
MINISTRY OF FOOD AND CIVIL SUP-
LIES (SHRI D. L. BATTHA): (a) Yes.
Sir.

(b) The Consumer Protection Act. 1984
envisages n three tier quasi judicial
machinery at national. State and District
level. The prosress made, so far in sct-
ting up of this machinery i~ enclosed in
the statement. (Sce below)



